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{c) and (e) Does not arise in view of (a) and (b) above.

{d) The number of landline telephone connection holders of BSNL in the
country who have been provided with new telephone sets as a replacement of old

ones, in the last ten vears is, 1,0832,137
Selling of medicines at higher prices

*187. SHRT ARVIND KUMAR SINGH: Will the Minister of CHEMCIALS AND
FERTILIZERS be pleased to state:

{a) whether Government is aware that pharmaceutical companies are selling

their drugs at least ten times higher price than their production cost;
(b) if so, the details thereof;
{c) whether Government has conducted any survey in this regard,
{d) il so, the details thereof;
{e) if not, the reasons therefor;

{f) whether Government would take concrete action against these companies

and bring down the prices of essential medicines within the reach of poor people;
{g) 1if so, the details thereof, and
(h)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): (a) to (h) The prices of 74 scheduled bulk
drugs and the formulations containing any of those 74 scheduled drugs are
controlled by National Pharmaceutical Pricing Authority (NPPA) under Drugs (Prices
Control) Order, 1995 (DPCO.95). The prices of formulations are fixed as per the
formula given n paragraph 7 of DPCO, 1995 and a '"MAPE' (Maximum Allowable
Post-manufacturing Expenses) not exceeding 100% of the ex-factory cost is allowed
in the price of indigenously manufactured scheduled formulations to take care of
the post-manufacturing expenses including profit margins of the manufacturers,
wholesalers and retailers. In case of an imported formulation, a margin not
exceeding 50% of the landed cost is allowed to cover selling and distribution

expenses including interest and importers profit.
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In respect of drugs not covered under the DPCO,95 1.e. non-scheduled drugs,
manufactures fix the prices by themselves without seeking the approval of the
Government / NPPA. NPPA has no control on the launch price of the non-
scheduled formulations. NPPA regularly examines the movement in prices of non-
scheduled formulations. The monthly reports of IMS Health and the information
furnished by individual manufacturers are utilized for the purpose of monitoring
prices of non-scheduled formulations. Wherever a price increase beyond 10% per
annum is noticed, the manufacturer is asked to bring down the price voluntarily
failing which, subject to prescribed conditions, action is initiated, under paragraph

10(b) of the DPC0O95 for fixing the price of the formulation in public interest.

Based on monitoring of prices of non-scheduled formulations, NPPA has fixed
prices in case of 30 formulation packs under para 10(b) and companies have
reduced price voluntarily in case of 65 formulation packs. Thus in all, prices of 95

packs of non-scheduled drugs have got reduced as a result of the intervention of
NPPA.

A number of drug companies have been found to be selling scheduled
medicines at a higher price to the consumers. In such cases NPPA initiates action
for overcharging based on the report from State Drug Controllers (S3DCs),
complaints from individuals, verification of price list submitted by companies and
suo-mofo purchase of samples of scheduled packs. In case, a company i1s found
selling the scheduled drugs/formulations at a price higher than the prices fixed by
NPPA/Govt., appropriate action is initiated against them by NPPA under para 13 of
the DPCO,95 read with Essential Commodities Act, 1955 for recovery of the

overcharged amount.

A suo-moto-study conducted by the Ministry of Corporate Affairs was
forwarded to this Ministry by Union Minister of Corporate Affairs for consideration
and ameliorative action. The study, infer-afia, indicates that there is very high
profit margin, very high mark up (MAPE) on cost of production, trade margin etc.
in respect of certain formulations marketed by some leading pharmaceutical
companies 1n India. On examination NPPA has found that there is only one
medicine containing scheduled drug ie. Ciprofloxacin and other are non scheduled
drugs on which NPPA has no power to control the launch price. In respect of
Ciprofloxacin NPPA had initiated action for over-charging against the formulators.
However, the matter is sub-judice in High Court of Bombay.
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In order to ensure compliance of the notified ceiling price, NPPA calls for the
control samples of the subsequent batches and the price list of the companies in
respect of the formulations wherein the companies are found to have overcharged.
To ensure that companies adhere to the prices fixed by NPPA, the State Drug
Controllers are sensitized and asked to forward the cases relating to non-compliance
of the notified price. As a part of continuous market surveillance, NPPA also
procures samples of various scheduled formulations to check the compliance of the

notified ceiling price by the companies.

On the basis of the complaints registered by individuals/NGOs, reports
received from the State Drug Controllers and the samples purchased by NPPA from
different parts of the country, compliance of the prices fixed/notified by the NPPA
1s regularly monitored and ensured. Price list submitted by the company in Form V
1s scrutinized for the purpose. In case a company is found selling any scheduled
formulation at a price higher than that notified/approved by the NPPA/Government,
action is taken against such company as per the provision of DPCO, 95 for

recovery of the overcharged amount.
Awarding of degrees by ITMs

*188. SHRI NATUII HALAII THAKOR: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether TTM Review Committee, in its report submitted to the Ministry,
has recommended awarding of degrees instead of diplomas to its students, which

would enhance the acceptability of IIM graduates worldwide;

(b) whether it is also a fact that only universities are empowered to award

degrees and IIMs are not authorized to issue degrees;

{c) il so, by when the modalities to issue degrees are likely to be worked

cut; and

{d) whether award of degree certificates by IIMs would offer better
opportunities to students if they want to study abroad and would also help them

to negotiate with foreign recruiters?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): (a) No, Sir.



